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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
CENTRAL ZONAL BENCH, BHOPAL (MP) 

 
IN THE MATTER OF: 

I.A. NO.     /2024 IN OA NO.    /2024 
 

 

NAVENDU MISHRA      –  PETITIONER 
 

//VERSUS// 
 

MUNICIPAL COUNCIL OF SEONI (M.P.) &ORS. – RESPONDENTS 
 

AND 
 

M/S RAHUL JAIN CONTRACTOR 
THROUGH PROPRIETOR 
SHRI RAHUL KUMAR JAIN 
S/O DR. KAPOOR CHAND JAIN 
GANDHI WARD NO. 10, 
LAKHNADON, DISTRICT – SEONI, 
MADHYA PRADESH – 480886.                            –INTERVENER 
 
 
INTERVENTION APPLICATION SEEKING APPROPRIATE 
DIRECTION FOR DISMISSAL OF ORIGINAL APPLICATION. 
 

It is humbly submitted by the Intervener as under: 

 
1. That, the Present original Application is been filed by the 

Petitioner against the respondents raising the issue of 

carrying out illegal permanent construction in Dal Sagar Lake 

of Seoni City in District Seoni, Madhya Pradesh allegedly 

pointing out that the Dal Sagar Lake is in the category of 

number 1202 of National Wetland List, though it is clarified 

here that as on date this wetland is not notified by the 

National Wetland Authority or the State Wetland Authority. 

2. That, the Hon’ble Tribunal took the cognizance of the matter 

and subsequently issued notice to all the respondents and 

called for the joint committee report. The Joint Committee 
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furnished its report and in the recommendations section, the 

following recommendations were made: 

 “Municipal Council, Seoni shall construct Sewage 

Treatment Plant for the treatment of the domestic effluent 

of sufficient capacity. 

 To improve the aesthetics and water quality of the lake, 

fountains shall be installed by the Municipal Council 

Seoni. 

 Since the capacity of the lake’s surface is dry, the lake 

needs to be cleaned and desilted. 

 Municipal Council Seoni shall take effective steps for the 

rejuvenation of the lake.” 

 

3. That, pursuant to the recommendations the present 

intervener got know about the instant matter and it was 

inquired from the same and therefore the need to file this 

present application seeking appropriate directions has 

accrued on account of the following true factual matrix:-  

i. That, a tender for the construction of the foot over bridge 

was floated several times by the Municipal Council, 

Seoni. 

ii. That, when the tender was floated for the seventh time 

the intervener submitted the bid and subsequently was 

selected as a rightful bidder and was awarded with the 

work of construction of foot over bridge. Copy of Work 

Contract is marked and annexed herewith as Annexure 

I/1 and Work Order issued in favor of the Intervener is 

marked and annexed herewith as Annexure I/2. 
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iii. That, thereafter the construction work was commenced 

by the intervener and approximately a work of Rs.1.90 

Crores out of the total work of Rs.2.23 Crores has already 

been done by the intervener as on date. 

iv. That, thereafter the respondent Municipal Council, Seoni 

in compliance of the orders of  this Hon’ble Tribunal 

issued notice to the intervener on 11.01.2024 to stop the 

construction work till further orders. The Copy of order 

dated 11.01.2024 issued by Municipal Council, Seoni is 

attached and annexed herewith as Annexure – I/3.  

v. That as per the contractual provisions, the department 

concerned which floated the tender is required to 

measure the quantum of work done by the intervener till 

date and subsequently release the fund but, before due 

to the Order passed by the Hon’ble Tribunal of 

demolishing the structure in a period of 01 month, the 

work of measurement has yet not been done by the 

authorities, as a result of which, the Intervener would 

had lawfully performed his part of contractual obligations 

would be deprived of his admitted due from the 

department. 

4. That, Municipal Council, Seoni has submitted before the 

Hon’ble Tribunal that the decision to install a statue of Raja 

Dalpat Shah on the lake was taken by the Jila Yojna Samiti 

and that the fund was sanctioned by Vidhayak Nidhi and 

permission was granted by the Collector, Seoni to install the 
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statue of Raja Dalpat Shah and for construction of pathway to 

reach the Island where the statue was to be installed. After the 

internal communication, NIT was floated to construct the foot 

over bridge. 

5. That, almost 85% of the work of the bridge in question has 

already been completed and a tentative work of Rs.1.90 Crores 

approximately has already been done, but this work has not 

been measured by the concerned department and in case the 

bridge is demolished pursuant to the orders of the Hon’ble 

Tribunal without carrying out the measurement of the work 

done, the Intervener would be left remediless to claim his bill 

for the actual amount for the work done. Therefore, the 

present application is being filed seeking appropriate 

directions to be given to the respondents to carry out the 

measurement of the work done under the awarded tender and 

thereafter comply with the orders of the Hon’ble Tribunal to 

demolish the construction. 

6. That, without prejudice to the environmental concerns of the 

original applicant and the Hon’ble Tribunal, it is highly 

pertinent to point out that the Dal Sagar Lake is yet not been 

notified in terms of Section 3 of the Wetlands Rules, 2017 and 

merely the lake forming part of the inventories of Wetlands 

does not entitle it to avail all the benefits vis-à-vis restrictions 

and prohibitions of a notified wetland. In light of the same, 

and in view of a recommendation made by the district wetland 

Conservation Committee dated 26.02.2024 regarding the 
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proposal to exempt construction of foot over bridge from the 

restrictions imposed under the Wetlands Protection and 

Conservation Rules, 2017, the Hon’ble Tribunal may be 

pleased to reconsider its observation of demolishing the 19 

pillars already constructed towards the construction of foot 

over bridge, as a lot of public money has already been divested 

into this and demolition of the same would not suffice any 

environmental purpose. Furthermore, if a report can be called 

regarding the likelihood of damage to the water body, if the 

construction of F.O.B is permitted, it would be highly 

justifiable as development would not be hampered at the stake 

of environment. Some of the recent photographs of the pillars 

directed to be demolished by this Tribunal are marked 

herewith as Annexure – I/4. 

7. That the instant application is just and bona-fide. 

PRAYER 

In view of the above stated facts, submissions and documents, 

the Hon’ble Tribunal may be pleased to take this application 

on record and pass appropriate directions t7o the 

Respondents and any other relief which the Hon’ble Tribunal 

deems fit in the interest of justice. 

 

PLACE:: BHOPAL.                                                                 
DATE:: 11.08.2024                                                    

                                                                                                       
COUNSEL FOR THE INTERVENER 
ROHIT SHARMA/NAVEEN AHUJA 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
CENTRAL ZONAL BENCH, BHOPAL (MP) 

 
IN THE MATTER OF: 

I.A. NO.     /2024 IN OA NO.154/2023 
 

 

NAVENDU MISHRA          – PETITIONER 
 

//VERSUS// 
 

MUNICIPAL COUNCIL OF SEONI (M.P.) & ORS.  – RESPONDENTS 
 

AND 
 

RAHUL KUMAR JAIN         – INTERVENER 
 

LIST OF DOCUMENTS 
 

Sr. No. Particulars 
 

Annexure Pg Nos. 

1). Copy of Work Contract. I/1 09-11 

2). Work Order issued in favor of the 

Intervener. 

I/2 12 

3). Copy of order dated 11.01.2024 

issued by Municipal Council, 

Seoni. 

I/3 13 

4). Some of the recent photographs of 

the pillars directed to be 

demolished by this Tribunal. 

I/4 14-15 
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